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Accommodation to Judges/Advocates
of High Courts

576. SHR! V.M. SUDHEERAN : Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government are aware that many
judges/advocates of High Courts are not having proper
accomodation;

(b) if so, the details thereof, and

(c) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE OF THE MINISTRY
OF LAW AND JUSTICE (SHR!I RAMAKANT D.
KHALAP) : (a) and (b) Section 22A(1) of the High
Court Judges (Condition of Service) Act, 1954 provides
that every Judge shall be entitled without payment of
rent to the use of an official residence. It is for the
respective State Government to provide rent free
residence to all Judges of its High Court. However,
due to shortage of proper accommodation, some of
the Judges of the High Courts have not been provided
~ith residential accommodation. For the advocates of
digh Courts, there is no statutory requirement to
wovide official residence to them.

(c) The Central Government has been reiterating to
he State Governments from time to time, to provide
proper accommodations to all Judges of High Courts.
The Central Government is also providing financial
assistance on plan side to all States and Union Territories
under the Centrally Sponsored Scheme which includes
construction of courts and residential buildings for High
Court Judges.

Loan given By N.Bs

577. SHRI AJOY MUKHOPADHYAY : Will the

Minister of FINANCE be pleased to state:

(a) loan given by Nationalised Banks to large, medium
and small scale industries in the country during the 8th
plan State-Wise, industry-wise and year-wise;

(b) the percentage of loan given to small scale
sector to the total loan disbursed during the same
period; and

(c) the loans outstanding against these sectors, State-
wise and sector-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) The
information is being collected and will be laid on the
Table of the House to the extent available.

Refinance to Kerala State Cooperative
Bank by NABARD

578. SHRI T. GOVINDAN : Will the Minister of
FINANCE be pleased to state:

(a) whether the Government have taken any action
on the letter of Kerala Government regarding NABARD'’s
refusal to refinance facilities to the Kerala State
Cooperative Bank and the Kerala State Cooperative
Agricultural and Rural Development Bank from March 1997
onwards; and

(b) if so, the details thereof, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b)
National Bank for Agriculture and Rural Development
(NABARD) has entered into a Memorandum of
Understanding (MoU) with the State Government/State
Co-operative Bank for revamping the Co-operative
credit structure on sound lines. The MoU, inter-alia,
contains a covenant whereby the Chief Executive
Officers of Co-operative institutions could be appointed/
replaced only in consultation with NABARD. This has
consequently been incorporated as one of the terms
and conditions governing sanction/release of refinance
by NABARD and it has been stipulated that non-
compliance with this requirement will lead to stoppage
of refinance.

In so far as Kerala is concerned, the State
Government has passed orders for replacing the Chief
Executives of both Kerala State Cooperative Bank
(KSCB) and Kerala State Co-operative Agricultural and
Rural Development Bank (KSCARDB) without prior
consultation with NABARD. NABARD has, therefore,
suspended the release of refinance to both the
institutions, under all lines of credit, in terms of the
relevant covenant governing sanction/release of
refinance facility. However, subsequent to the
discussions held by Chairman, NABARD with senior
officials of the State Government and assurance given
by them that they would abide by the various covenants
of MoU entered into with NABARD, refinance facilities
were restored by the end March, 1997.
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NABARD has provided refinance support to an extent
of Rs. 1.15 crores to KSCB and Rs. 29.09 crores to
KSCARDB during the current financial year until 31st July,
1997.

Full Convertibility of Rupee

579. SHRI RANJIB BISWAL : Will the Minister of
FINANCE be pleased to state;

(a) whether the Government have taken steps in the
direction of full convertibility of rupee;

(b) if so, the details thereof and the main objectives
thereof;

(c) whether the convertibility of rupee will help in
achieving satisfactory growth rate of our economy and
will be able to attract foreign investment in the long run;
and

(d) if not, the reasons for restoring to this measure?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) The
rupee was made convertible on current account in
August 1994. A Committee headed by Shri S.S.
Trapore on capital account convertibility appointed by
the Reserve Bank of India had submitted its report on
May 30, 1997. Its recommendations are under
examination. RBI has decided to act on some of the
recommendations. These include relaxations for
exchange earners, in respect of retention of exchange
earnings, to Indian g-cject exporters in respect of prior
approval from RBI while executing projects abroad, to
authorised dealers in respect of forfaiting of medium
term export receivables. The relaxation has also been
accorded to corporate entities for opening offices
abroad without need for prior approval from RBI, banks
for providing credit/non-credit facilities to Joint Ventures
(JVs)/wholly owned subsidiaries abroad. Banks will also
be allowed to provide at their discretion, buyers credit/
acceptance finance for facilitating exports of goods and
services from India. Indian funds managers including
mutual funds registered with SEBI will be allowed to
invest in the overseas market subject to SEBI
guidelines. Government has already announced that
loans for period with average maturity of ten years
and above will be outside the ECB ceiling. Some of
the recommendations which have been partly
implemented relate to borrowings/investments in the
overseas markets by the authorised dealers/banks,
forward cover for NRIs and gold imports by banks.
Full convertibility is expected to promote free flow of
foreign capital supplement domestic savings and lead
to higher economic growth.

(b) Does not arise.
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Vysya Bank Limited

580. SHRI 1.D. SWAMi : Will the Minister of FINANCE
be pleased to state:

(a) the number of agricultural/rural branches opened
in the country by the Vysya Bank Ltd. as per norms laid
down by RBI;

(b) whether these branches are working as per the
RBI directions;

(c) number of loans given by the bank through such
branches during the last three years giving the details of
amount thereof; and

(d) the amount lost by the bank as bad debt during
the last three years in these branches giving the reasons
for the non-recovery of loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Reserve Bank
of India (RBI) have reported that Vysya Bank Limited
has not opened any spscialised agricultural financial
branches. However, the bank’s rural branches number is
114 as on 30.6.97.

(b) to (d) The information is being collected and will
be laid on the Table of the House.

Collaboration with Germany

581. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister cf INDUSTRY be pleased to state:

(a) the number of projects set up in the country in
collaboration with Germany, sector-wise, State-wise;

(b) the total foreign investment made therein;

(c) whether some new projects proposed to be set
up by the Government in collaboration with Germany
during 1997-98; and

(d) if so, the details thereof alongwith the number of
projects approved so far project-wise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (d) Sir, a total number of 1391 foreign
direct investment proposals (Financial and Technical)
envisaging foreign direct investment of Rs. 5232.97
crores from Germany have been cleared by the
Government during the period from 1.8.91 to 30.9.97.
The statements showing sector-wise and state-wise
break-up of such proposals are given in the
Statement—I and Il.

The details of such proposal viz. name of the
Indian company, name and country of the Foreign
Collaborator, equity investment involved, item of
manufacture/activity are published by Indian Investment
centre as a supplement to the Monthly Newsletter and
copies of these are regularly supplied to the Parliament
Library.



